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Shri C. K, Narasimhan: It is the
general desire of the House that extra-
territorial loyalty should not be en-
couraged. 1 accept the judgment of
the Government and the hon, Deputy
Home Minister as to the necessity or
otherwise of the Bili Therefore, I
wish to withdraw the Bill and I hope
the House will kindly permit me to
withdraw it.

Mr. Chairman: Has the hon. Member
the permission of the House to with-
draw the Bill?

Hon. Members: Yes,

The Bill was by leave, withdrawn

PREVENTION OF JUVENILE VAG-
RANCY AND BEGGING BILL

Mr. Chairman: The next Bill for
consideration is the Prevention of
Juvenile Vagrancy and Begging Bill.
Shri M. L. Dwivedi.

Shri T. B. Vittal Rao (Khammam):
After three long years he got the
chance.

R o Two Tt ewn gD ¢

I beg to move:

“That the Bill to make provision
for the prevention of Juvenile
vagrancy and begging, be taken
into consideration.”
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“India has been rather slow in
initiating social welfare measures
with regard to juvenile delin-
quents, neglected, dependent,
destitute or victimised children.”
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“A civilized society should be
anxious not only to provide rea-
sonable conditions of life and
social and cultural facilities for
normal children and adults but
also give particular attention to
those who suffer from any special
disabilities, In the past delinquent
children and juvenile offenders
have often been regarded as if
they were hardened criminals,
entirely responsible themselves
for their anti-social acts and be-
haviour. However, advances in
the field of psychology and a
deeper insight into human beha-
viour have revealed that children
often go wrong not because of
innate defects in them but because
the social and economic conditions
under which they are brought up
are unsatisfactory and calculated
to warp their normal develop-
ment. In educationally progres-
sive countries, more humane treat-
ment is being meted out to such
children, because adults resalize
that they are themselves largely
responsible for the unfortunate
twist that is given to their mind€”
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“There are, however, in actual
existence very few measures for
the prevention of juvenile delin-
guency and these are found only
in major States like Bombay and
Madras.”
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Das); 1 would like to know if my hon.
friend has read the Children's Bill.
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Dr. M. M. Das: Any boy or girl
found begging in a public place or at
the door of somebody’s house lwi]l be
taken charge of by the Government.
That is there,
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Dr. M. M. Das: There is that arran-

gement. I want that my hon. fr
should read that Bill.

Mr, Chairman: The Bill has already
been passed.

The Deputy Minister of Home Aff-
airs (Shri Datar): Passed by the Rajya
Sabha. It is now pending here. Did
you read the definition of ‘neglected
child’. That will make it clear,
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“ ,..wandering about or beg-
ging on trains, in public places, or
from door to door by singing
songs or otherwise, he as well
as his parents or guardian
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or protector shall be gﬁilty of
committing an offence under this
Act”
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“That the Bill to make provision
for the prevention of juvenile

vagrancy and begging, be taken
into ‘consideratien.”
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Dr., Rama Rao (Kakinada): I am
glad that this Bill brings forth a
serious problem before the House
which exists in this country today,
but I do not agree with the provisions
of the Bill—but that is secondary. The
main problem is about children and
particularly orphans, which the State
has been neglecting, and criminally
neglecting, and if anyone has to be
sent to jail according to this Bill I
think the State represented by the
Home Minister ought to be sent to
jail; because there is nothing more
intolerable than to find the State
ignoring the care of children in gene-
- 7al and the orphans in
particular. 1 feel very  strongly,
Madam, as you and many other Mem-
bers of this House feel about this
question of orphans.

We are a welfare State; that is very
good. We have been spending crores
of money on manv institutions and
many show piaces. Take for instance
the city of Delhi. You are spending
nearly Rs. 25 lakhs on the New Delhi
railway station which is merely for
show and there is not so much of
immediate urgency about it; but
when you want to spend money on
an orphange—say 5 or 10 lakhs of
rupees—you have no money. Take
this postage stamp exhibition on which
the Government has - spent Rs. 10
lakhs whereas they could have built
a beautiful orphange with that money.
Today in answer to a question one of
the Ministers said that Rs. 57 lakhs
was being spert on building a hostel.
Of course, hostels are very important
but still when you want an orphange
you have no money. You have writ-
ten off Rs, 72 crores as far as Burma
is concerned—Rs. 48 crores debt and
Rs. 24 crores accumulated interest
under one name or another; I do not
want to go into the details. By all
means be liberal to good friends like
Burma; but when I think of our or-
phans fighting with dogs for a morsel
of food and begging in the streets I
consider that our Government—I am
not speaking as a member of the Op-
position—is criminally neglecting our
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children and we are responsible for
this. Therefore, the State should
realise that the responsibility of
children in_general and orphans in
particular is its first charge and then
only it should look after show places
and other things. The sooner the
State realise this the better. My hon.
friend Shri M. L, Dwivedi has raised
the issue about these orphans but he
did not bring it out in a sufficiently
strong way. 1 wish a law is passed
so that no orphans are allowed to be
left uncared for and the State must
be made responsible for it. Ewvery
district in the country requires an
orphanage. At present how many
orphanges are there? Probably,
there are a few in U, P. and one or
two here—I am spesking of the or-
phanages run by the State, I do not
blame the orphans for begging, It is
the State which should realise its res-
ponsibility. It should realise that its
first responsibility is to spend the
money on the orphans first and then
see to other things. I consider the
care of orphans as very important
and it is very necessary that the State
takes up this subject.

There is the Social Welfare Board
but it does not run even a single or-
phanage. It gives charity: distributes
money all over the country, but does
not run even a sigle orphanage 1
know one institution which cares for
the orphans and which gets some
contribution from the Central Social
Welfare Board. The boys of that
institution get into buses in a sing-
song way and beg. They beg from
one end of the town to the other end.
In this Bill it is said that the children
who beg and their guardians must be
punished, I think that such orphana-
ges ag well as the Central Social Wel-
fare Board which contributes to that
orphanage must be all prosecuted
under this Bill. ‘I certainly suppbrt it
Therefore, unless we do something
more seriously and more systemati-
cally and see that the State takes up
the job nothing can be achieved By
‘State’ I mean” the Central Govern-
ment and the State Governments com-
bined. The States should start or-
phanages at least one in each district.
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otherwise this problem
solved.

Combined with this problem there
is the question of prostitution, Most
of the prostitution houses get their
recruits from orphans and neglected
children. Unless you give protection
to the neglected children, naturally,
they have to fight for their food. You
cannot expect them to commit suicide,
though some of them do. They will
try all sorts of means to earn a living
including prostitution. On a previous
occasion I referred to a judgement of
the Madras High Court where the
father killed his two sons due to
extreme poverty. He could not to-
lerate the sufferings of his children
and therefore he stabbed them to
death. On that case the High Court
recommended clemency. This was a
very strange case. It is not that all
fathers can kill their children because
they are not able to see them suffer
due to poverty. They send their sons
and daughters for begging.

Therefore, what I mean to say is
that, in a country where the children
have to fight with dogs for a morsel
of food; where orphans are neglected
and are not taken care of, the State
is criminally—I  repeat it—neg-
lecting its duty by not providing the
necessary institutions. I am not satis.
fied if the State gives Rs. 2000 or
Rs. 10,000 or even Rs. 1 lakh to this or
that institution. Of course, there are
institutions which are doing very cre-
ditable work all over the country; but
there are more institutions which are
doing this work in a slip-shod man-
ner. But, apart from this, my charge
—1I repeat it a hundred times—is
against the State for neglecting its
duty and not taking care of the orph-
ans in particular and the childreén in
general. You know we have to care
for our children like the apple of our
eye,

cannot be
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But, in this country, unfortunately,

the children are the most neglected
section of society.

Now, I want to refer to our Prime
Minister’s birth day which is cele-
brated in Delhi and other places. It
is good. I like it. The Prime Minis-"
ter’s birth day should be associated
with children; but, unfortunately,
the whole thing becomes a show. I
would like to have Chacha Nehru to
be Chacha Nehru of the orphans
Every State should present Chacha
Nehru with an orphanage on our
Prime Minister’s birth day and there
should not simply be a show of roses
and other things. It is not that I am
opposed to it but we must do something
more substantial and more real in
the case of our children. If you asso-
ciate with our hon. Prime Minister's
name the care of children about which,
we all know, he is very much inte-
rested, then something more substan-
tial should be done. Therefore, I am
sure, the hon, the Deputy Home Minis-
ter will find some means of giving
directives to the States that orphana-
ges should be started, at least one in
each district and presented to the
Prime Minister on his next birth day.

6 p.M.

Shri T. B. Vittal Rao (Khammam):
He will spend money on police.

Mr, Chairman: Does the hon. Mem-
ber want to continue for some more
time? It is already six o’clock.

Dr. Rama Rao: Yes,

Mr. Chairman: Then he may con-
tinue on the next day.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
20th August, 1935,





